Ceulrad Administrative Veibumnd
Jabalpur Bench

OA No,184/06
Wednesday this the Sth day of Apnit, 2006,
CORAM

Hon'ble MrM A Khan, Vice Chairman
Hon'ble Dr.G.C . Snivastava, Vice Chatman

D M.V Ambarderkar

Sr.Divisional Medical Officer

Siolate M V.G Ambardekar

R/o Doddy’s House HIG |

MPHB Colony, Near Old Rajya

Parivahan Office

South Civil Lines

Jabalpur. Applicant

(By advocate Mr. Alok Hoonka)

Versus

1. Umion of India through
Charman
Rattway Board i
Ex Officio Prmcipal Secretary
to Govt. of india
Rail Bhawan, Rasina Marp
New Delhi.

2. The General Manager
Central Ralway GM’s Office
Chatrapati Shavay Terminus
Mumba,

3. The Divistonal Ralway Manager
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C Ralway Nagpur
DRM Office, Near lewcty ai ation

Nagpur (M.8.)

4.  Union of India through
 Secretary
Ministry of Personnel P & (’} zzzzd
Pasion DOP & PW, Govt. o[i fndia
Loknayak Bhawan, Khan Ma;rket o
New Dethi. ! Respondents.

{(By advocate Mr.M.N Banerjec)
ORDER

By M.A Khan, Vice Cheirmen |

The applicant is aggneved | ;fhé}f his pension has not been fixed as per
rules. A representation was made to the respondmm on 18.12.2005, copy of
which is annexed as Annexure M but no decision has been taken thereon.

‘Learned counsel for the wspondgnts has pointed out that the applicant has
filed this present OA without w;’;ﬁ_ting for 6 months” period to enable the
respondents to take a decision on the representation.

2. Leamned counsel for the i&ppiicant has submutted that m simtar
matters, the respondents have already granted the benefit of NPA for foang
pension. He has further submitted that the present OA may be disposed of
with a duection to the mspondbntj fo take a decision on the representation of
the applicant dated 19.12.2005 af an early date. We are inclined to accept the
request. As 1t will not cause any prejudice to the applicant, we need not call
upon the respondents to file their counter reply. |
3, Accordingly, the present OA is disposed of at the admission stage
with a direction to the respondents to take a decision on the representation of
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the applicant dated 19.12.2005 {(A-4) by passing a speaking order within a

period of 3 months from the date of receipt of 4 copy of this order,

4, However, it will be open to the applicant to approach this Tribunal if
he 15 still aggnieved by the decision of the respondents on the representation
of the appheant, but m accordance with rules.

S, Leamed counsel for the applicant has undertaken to serve a copy of
the representation as well as this order on the respondents withm 10 days.

6. The OA stands disposed of in terms of above order.

(gl —
(Dr.G.C Stvestave)

Vice Charman

(S Q—Sa \{ 9\4
{M.A Khan)
Vice Charman
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